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LEGISLATIVE ASSEMBLY

REPORT OF THE SELECT COMMITTEE ON THE INDIAN TRADE
UNIONS (AMENDMENT) BILL, 1948 '

We, the undersigned, members of the Select Committee to which the Bill fur-
ther to amend the Indien Trade Unions Act, 1926, was reforred, have considered
the Bill, and have now the honour o submit this our Report, with the Bill as amend-
cd by us annexed thereto.

Clause 3.—The definitton of ** employer ™ has been amplified on the lines of
the definition in the Industrial Disputes Bill as revised by the Select Committee
with the addition that the expression will also include an association ‘of employers,
and a definition of “indusiry’ as in that Bill has been included. ‘We have also sug-
gested that the Courts to be appointed under the proposed section 28B should be
designried ““ Latour Courts * inctead of * Industrial Courts . '

Clause 4 : Proposed section 284.—Since the regulation of labour in mines and
oilfields is a subject included in the Federal Legislative List, we consider that the
Central Goverrment, rather than the Provincial Government, should be the appro.
priate Government in respect of Trade Unions consisting for the most part of work-
men cmployed in mines or oilficlds. We have also reduced the percentage speci-
fied in the Eaplanation to this section from seventy to fifty.

I'roposed section 28B.—We consider that the personnel of Labour Courts should
be such as to command respect and confidence. Sub-section (1) has been revised
to indicate the high level we would like to see maintained in the selection of Judges
for these Courts.

Proposed section 281).—Tle couditions set out in this section are not intended
to apply to recognition by agrecment and this has been made clear in the revised
section. Cliuurc (¢) has beon amplified to include allied or connected industries.
Clavse (c¢) as originally proposed has evoked strong opposition. We have revised
it omitting the reference to communal or religious grounds and laying down a condi-
tion in more general terms. The 1ules of & Trade Union seeking recognition before
a Labour Court sheuld not in our view provide for the exclusion from membership
of any clase of workmen employed in the particular industries for which the Trade
Union has been formed.  The condition in clause (g) has been incorporated in sub.
section (1) of section 28 E where it is more appropriate, and clause (k) has been
omitted as being unnecessary.

The 'que-tion whether a particular Trade Union is a representative Trade Union
from the point of view of the employer is obviously of great im; ortance, and instead
of leaving the criteria to be prescribed by rules, we have laid down in sub-section
(4) of the revised section 28K what appears to us to be the main consideration in
this respect. At the same time we have left the Labour Court full discretion in
border line cases to adjudge the representative character of an applicant Trade
Union.

A proviso has been added to section 28D explaining condition (b) in regard to

»Mecognition by an association of employers.

Proposed section 28E. Sub-section (1).—Since the condition precedent for apply-
ing to the Labour Court as originally proposed, namely, that the employer should
have refused to recognize the Trade Union may lend itself to the adoption of dilatory
tactics by employers so inclined, we have replaced it by the condition that the
Trade Union should bave failed to obtain recognition within three months of apply-
ing to the employer for recognition.



Sub-section (2), which is new, makes it clear that a single application may by
made under svb-section (7) for recognition by more than one employer, or by an
association of employers as well as one or mdre members thereof.

Sub-section (3)—The original sub-section (23 i= unnecessarily rigid. The
Labour Court may be given the discretion which a Civil Court usually has, in regard
to the granting and extending of time for furnishing the information required by it.

Sub-sections (5) and (6).—Sub-sectiors (3) and (4) as originally drafted leave the
final decision in the matter to the appropriate Government for which we see no
justification. The Labour Court should in our view be empowered finally to decide
the question, and not merely to recommend to the appropriate Government, whether
or not the applicant Trade Union should be recognized by the employer. We have
provided accordingly in revised sub-section (5).

Where the Trade Union seeks recognition by an asseciation of empleyers and
the Court grants it, the recognition will not be binding on individual members of the
association. We consider however that if the Court is satisfied that the Trade Union
is representative of the workmen employed by any such member, it should be
authorised to direct recognition by that employer, in addition to direoting recogni.
tion by the association.

Express provision has been made in the revised sub-section (8) on the lines of
section 28C(3). :

Proposed section 28F.—We consider the period of six months proposed
in sub-section (2) to be too long for reopening what the employer may
regard as a concluded matter, and have reduced it to three months. The refer-
ence to “ & Trade Union ” in the original draft is liable to be oconstrued too widely,
and to the prejudice of the particular Trade Union seexing to negotiate with the
employer. We have, therefore, replaced “a’ by * the .

Proposed section 28G.—In order to avoid factious quarrels between contending
Trade Unions, we consider that the right to apply to a Labour Court for withdrawal
of the recognition of a Trade Union should be limited to the Registrar and the em.
ployer concerned. Other Trade Unions would be at liberty to move the Registrar
in the matter if they had sufficient grounds for doing so. We have made it clear
that the section applies only to recognitions by order of the Labour Courts and not
to recognitions by agreement.

Sub-sections (3) and (4) have been combined and revised on the same lines as
sub.sections (5) and (8) of the revised section 28E.

Proposed section 281.—This. section also should apply only to Trade Unions
recognized under section 28E.

Proposed section 28K.—The unfair practioe set out in the original clause

(¢) of this section is, in our opinion, too vague and likely to lead to

complications. We bave replaced it by another alause designed to prevént the vic.im-

isation of officers of a recognised Trade Union merely because they are such

officers. We have also added ex majore cautela a proviso that the refusal of an em-

ployer to permit his workmen to engage in trade union activities during their hours
of work shall not be regarded an unfair practice.

Clause 7.—A sub-section has been added to the proposed section 32A providin ;
for the payment of compensation to any workmen discharged or otherwise discri-
minatod against by an employer in contravention of this section, read with olause

(¢) or claus. (d) of the proposed section 28K.

2. The Bill was published in the Gazoite of Indid, Part V, dated the 23rd
February, 1948.



3. We think that the Bill has not been 8o altered as to require re-publication
and we recommend that it be passed as now amended.

JOGENDRA NATH MANDAL.
JAGJIVAN RAM.
*N. M. JOSHI.
BALKRISHNA SHARMA.
*VADILAL LALLUBHAL
ROHINI KUMAR CHOUDHURY.
*P. J. GRIFFITHS.
*A. C. INSKIP.
SAMPURAN SINGH.
S. C. JOSHI.
*MANIBEN KARA.
*S. GURUSWAMI.
MUHAMMAD NAUMAN.
AHMED E. H. JAFFER.
GHULAM BHIK NAIRANG.

Nzw Dzum;
The 26th February, 1947.

. Subjectvto a minute of dissent,
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MINUTES OF DISSENT

1

-

We are of the opinion that the Bill even as it emerges out of the Select Com-
mittee places heavy restrictions on the Trade Unions seeking recognition and pro-
vides only a few advantages.

Our® main points of difference with the majority of the members of the Select
Committee are given below :—

Parts (a) to (f) of Clause 28D.—Instead of the six oonditions imposed by parte
(a) to (f) of Clause 28D the only condition for the recogrition of a Union should be
the regirtration of the Urnion. The period of six months after registration which

must elapse before a Union can apply to the Labour Court for recognition is un.
necessary. '

Sub Clause (3) and (4) of Clause 28E.—There is no need to empower the Labour
Court to ask for information further than the information regarding the conditions
laid down in parts (a) to (f) of Clause 28D.

Sub-clause (1) of Clause 28F.—The only privilege allowed by the Bill to a recog-
nised Trade Union is to receive replies to ita letters and have interviews with manage-
ment. Wae feel that in addition to the ahove, facilities to enable it to do jits work
effectively should be provided by the employer to a recognised Trade Union.. “Some
of the facilities we would like to be provifled are given helow :

(@) Provisicn of suitable place for displaving notices of the Union ;

(b) Permission for colloction of subscriptions from its mombers and the
holding of meetings on premises of the establichment ;

(c) Leave of absence ta members of the executive for attending meetings
and for negotiating with the employer ;

* (d) Consultation with representatives of the Union befere making any
change in the working conditicns, paerticvlerly when the change
happens to be to the disadvantage of the workers ; and

-(¢) Permission to Union representatives to make s persenal investigation
regarding the complaint of its members hy going within the premines
of the establishment.

Sub Clause (2) of Clause 28F.—The only privilege alloewed by the Bill vie.,
receiving replies to letters and having interviews with the ¢myloyer, weuld be res-
trioted under this clavse. The pericd of three monthe which must elapse before

a subject on which conclusion has heen arrived at, can he reopened is too long.
Three months should be substituted by a month.

Clause 28G.—The period of six months which is provided by the Bill between
the withdrawal of recognition and fresh application for reccgnition s too long.
We propose that this period need not be longer than three months.

Proviso to Clause 28J.—The employer carnot be allowed to impose restriction
“upon the freedom of the worker to engage himeelf in the Trade Union activity out.
side the premises aven during the working hours of the ostablishment.

N. M. JOSHI,
MANITBEN KARA. °
S. GURUSWAMI,
New Delhs,
The 26th February 1947,
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Parts (a), (b) and (c) of Clause 28D.—1 consider Sectional or Craft Unio) 8 should
not be recogniscd where Industrial Unions cover the same class of employr” unless
the former 1epresent more than 509, of the class of employees concerned.

I further consider multiplicity of Unions covering the same workers should
be discouraged hy making it a ccndition that such Unions should satisfy the com-
petent authority as to the desirability of existence of such plural Unions.

8. GURUSWAMI.
NEw Dxvrui,

The 26th Febriary 1947.
III

In part ITI.B, the sub-sections (a) and () of 28J, leave in my opinion, some
ground uncovered. For instance, under this. provision, employeer in different
factories or occupations belonging to a Trade Union may not be committing an
unfair practice even when they go on an irregular strike one by one in different
factories or occupations successively. While some workers in one factory or occu-
pation may bo participating in an irregular strike at one time, some workers in
other factories or oocupations may go on an irregular strike at another time in
succession. Thit won’t be covered by the words * majority of the Members of
the Trade Union ** becduse the members of a Union will be scattered over different
factories or occupations and their factory or ocenpation-wise irregular strikes may
not be unfair practice according to this provision, unless the strikers in one and
the same factory or occupation constituto a majority of the members of the Union
and this may not always be the case. This will thus not only result in continuous
harassment to the employers, but also in paralyring the whole industry, as different
units of the industry will be broken ono after another. 1, therefore, «suggest that
for the words ‘ majority of the members of the Trade Union »’, the words ‘ majority
of the members working in a factory or occupation and helonging to the Union *
should be substituted.

Sub-Clause (b) of Section 28J leaves individra! memhers of the executive of
the Union free to advise or actively support or to instigate an irregular strike, with-
out committing an unfair practice. The executive of the Union may not pass a
resolution to thir effect, but any individual member of the executive may frustrate
the object of this provision by advising or actively supporting or instigating an
irregular strike in his individual capacity. I feel, thnreg)re, that this sub-clause
should be so modified as to lay down that what is an unfair practice for the exe-
cutive as a whole, chould be an unfair practice also in respect of individual members
of the executive of the Union.

VADILAL LALLUBHAI
Nzw DrLn1,

The 26th February, 1947,
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We consider the whole principle of eccmpulsory recognition unsound. In our
view recognition should be a matter for agreement between employer and employ-
ed and under no other conditions do we believe that the growth of trade unions is
likely to be healthy. We shall seek to move amendments to this effect at the appro-
priate stage of the Bill. If this view is not accepted, our next contention is that
the Labour Court should only be allowed to order recognition in cases where it comes
to a finding that the refusal to recognise has been unreasonable.

P. J. GRIFFITHS.
A. C. INSKIP,
New Delhi,
The 26th February 1947.
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GUVERNMENT OF INDIA
LEGISLATIVE ASSEMBLY DEPARTMENT

(AR AMENDED BY THE SELBCT COMMITTEE)

(Words underlined or sidelined indicate the amendments suggested by the
Committee ; asterisks indicate omissions)

A
BILL

« further to amend the Indian Trade Unions Act, 1926

WHEREAS it is expedient further to amnend the Indian Trade Unions Act, 1926
(XVI of 1926), for the purposes hereinafter appearing;

It is hereby enacted as follows:—

1, Short title and commencement.—(I) This Act may be called the Indian
Trade Unions (Amendment) Aect, 1947. .

(%) It shall come into force ou such date as the Central Government may,
by notification in the official Gazette, uppoint.

2. Amendment of long title and preamble, Act XVI of 1926.—In the long
title and preamble of the Indinn Trude Unions Act, 1926 (hereinafter referred
to as the said Act),— ‘

(a) after the word '‘registration’’ the words ‘‘and recognition’’ shall b
ingerted; ‘ :

(h) for the words ‘‘registercd Trade Unions in British Ind'a” the words
“‘registered and recognised Trade Unions and to certain unfair practices iu
industrial or trade employment’’ shall be substituted.

3. Amendment of section 2, Act XVI of 1928.—In section 2 of the said
Act,—
(a) olauses (b) to (k) shall be relettered as olauses (f), (9), (i), (3), (k)
(m) and (%), respectively ;
" (b) for the opening paragraph and clause (a), the following shall be
substituted, namely :—
“In this Act, unless there is anything repugnant in the subject
or context,—
(2) ‘appropriate Governmen{’ means, in relation to Trade

Unions whose objects are not confined to one Province, the

Central Government, and in relation to other Trade Unions,

but subject to the provisions of section 28A, the Provincial

Government ;

(8) ¢ employer ' means,—

(¢) in relation to an industry carried on by or under the |
authority of any department of a Government in |
British India, the authority prescribed in this behalf,
or where no authority is preseribed, the head of the
department,

(#8) in relation to an industry carried on by or on behalf
of a local authority, the chief exeoutive officer of that
authority, '

and includes an association of employors/-
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(c) ‘ executive ' means the body, by whatever name called, to g
_which the management of the affairs of & Trade Union is
adustay” de, undertaking
‘i ' meaus any business, trade, undertaking, manu-
@ fﬂi:rszr);r calling ot'yemployer,s, and'i.noludes any calling,
service, employment, handicratt or industrial occupation
or avocation ot workmen ;
(¢) ‘ Labour Court’ means, in relation to a Trade Union, &
Labour Court appuinted by the appropriate Government
under sub-section (1) of section 288 ;" ;
(c) aiter clauge (g) #s relcitered by uus section, the following clause shall he
wiserled, nuwely :—
‘(h) “recognized. lrade Umwon ' meuns & Lrude Unlon ic Cogluze G uudes
this Act;’; ‘
() stter clause (k) as reiettered by this section, the following clause shull be
wuserted, namely:—

() strike”’ and ‘illegal strike ' have the meanings respectively
assigned to them in the L'rade Lisputes Act, 1929 (VIL of 1929), and
“irregular strike’' means an iliogal strike or & strike declared by a Lrade
Umion in contravention of its ruies relerred to in ciause(«) of secvion 28 D;[_

4. Ingertion of new Chapters ILLA and IIIB in Act XVI of 1928.—After
Chapter 111 of the suid Act the rolluwing Chapuers shull be 1nserted, namely :—
‘CHAPTER I11A
Recognition of Trade Unions

28A. Modifcation of the depnation . of “appropriate Government’’ for certain
purposes.—Novwithstanding anythiug to the conwary iu the dernition of ‘‘the
appropriate Goverument ' i section 2, the Central Govermnent shall be deemed
to be the appropriate Govermment for the purposes of this Chapter in respecs

ot Lrude Umious cousisting of workmen employed by the Central Government cx
by a Federal Raulway or w1 a major port mine or oillierd—

Ezplanation.—In this section and for the purposes of this Chapter, a Trade
Union ot which not less than fitty per- cent. of the members are workien
empioyed by the Central Government or by a Federal Railway or in a& major
port, mine or outield shall be deemed to be a Trade Union cousisting of work-

men employed by the Central Government or by a ¥ederal Ruilway or in a major
port, mine or oidield as tne case may be.

28B. Appointment, constitution, powers and procadure of Industrial Courts.—
(1) For the purposes of this Chapter, the appropriate Government shall
uppoint such number of Labour Courts us it considers necessary, consisting of
one or more persons each of whom—

(a) is, or has been, a Judge of a High Court or a District Judge, or
(b) is qualified for appointment as a Judge of a High Court:
Provided that the appointment ta s Labour Court of any person not qualified

wnder clause (a) shall be made in consultation with the High Court of the Pro =
'ince in which the Labour Court hns. or is intended to have, its usual place ot

itting.

%) Every Labour Court shall have all the powers of a Civil Court for the
purposes of receiving evidence, administering oaths, enforcing the attendance of
witnesses, and compelling the discovery and production of documents, and shall
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pe deemed to be a Civii Court within the meuning of sactions 480 and 482 of the
‘Code of Criminal Procedure, 1888 (V of 18498).

{3) The proceedings of Labour Courts. shall be regulated and conducted in
such manner as inay be prescribed.

28C. Lecogmtion by agresment.—(1) Where an employer agrees to recognize
& Trade Union, a memorandum of agreement signed by the employer and the
officers of the Trade Union, or thewr authorised representatives, may be pre-

sented to the Registrar who shall record the memorandum in o register in the
prescribed manner,

(2) Buch an agreement mwuy be revoked by ecither party thereto on applicae
tion made to the Registrar in the prescribed manner.

(8) While such an agreement is in force, the Trade Union shall, In its rela-
tions with the employer with whom the agreement is made, have all the rights
of a reoognized Trade Union under this Act, and shall for all cther purpores he
deemed to be a recognized Trade Union.

28D. Condiliors for recognition by order of a Labour Court—A Trade Union

‘ghall not be entitled to recognition by order of a Labour Court under section 28E
_unless it fulfils the following conditions, namely :-—

(@) that ull its ordinary members are workmen employed in the same
‘industry or in industries closely allied to or connected with one another ;

(b) that it is representative of all the workmen employed by the
emplover in that industrv or those industries ;

(c) that its rules do not provide for the exclusion from membership
of any class of the workmen referred to in clause (b) ;

(d) that its rules provide for the procedﬁe for declaring a strike ;

(e) that its rules provide that a meeting of its execative shall be held
at least once in every six months ;

(f) that it is, and has been for at least six months prior to the date of
the application to the Labour Court for recognition, a registered Trado

Union, and that it has complied with all the provisions of this Act: .

Provided that the reference in clause (b) to “ the employer *’ shall as respects

recognition by an association of cmployers, be constrred as a reference to nll the
employers who are members of the association. ‘

* * * * * x x

28E. Application fo, and grant of recognition by, Lebour Couris.—(I) Where
a registered Trade Union having applied for recognition to an employer has failed
to obtain recognition within a period of three months from the date of making such
spplication, it may apply in writing, setting out such particulars as may be pres-

cribed, to the Labour Court for recognition by that employer.
(2) A single application may be made under sub-soction (I) for recognition—

{a) by more than one employer, or

(b) by an association of employers as well as one or more momber®,
thereof. ¢
(3) The Lambour Court may call for further information for tho purpuse of
asoertaming whother the Trade Union is entitled to reeognition by the employer
wnder this section, and if the Trade Union fails to supply the requi

ired Information
within the time granted, the Labour Court may dismiss the application.
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(4) The I abour Court shall, after serving notice in the prescribed manner on the
employer, investigate whether the Trade Union fulfils the conditions for recognition

out in section 28D, and in deciding whether the condition set out in clause (b)
ereof is fulfilled, the Labour Court shall have regard to, but shall not be bound by,
he fact whether the proportion which the number of the workmen referred to in
the said clause who are members of the Trade Union and are not in arrears of their
subscription  for any period exoseding three months, beard to the total
number of such workmen is Jess, or not less, than such percentage, if any, as may be
prescribed in this behalf, either generally, or in respect of any particular locality or
any particular employver or class of employers, or any particular industry or
class of industries.

(6) If the Labour Court is satisfied that the Trade Union is fit to be recognized
by the employer, it shall make an order directing such recognition and may, where
tbe recognition is to be by an association of employers, further direct, by the same
or a subsequent order, recognition by every member of the association in relation to
whom the Trade Union fulfils the condition set out in clause (b) of section 28D.

(6) Every order made under sub-section (5) shall be forwarded to the appro-
priate Government which shall notify it in the official Gazette, and while a recogni-
tion dirocted by such order is in force the Trade Union shall, in its relations with the
employer conoerned, have all the rights of a recognized Trade Union under this Aot
and shall for all other purposes be deemed to be a recognized Trade Union,

28F. Rights of recognized Trade Unions.—(1) The oxecutive of a recognized
Trade Union shall be entitled to negotiate with employers in respect of matters
conneeted with the employment or non-employment or the terms of employment
or the conditions of labour of all or any of its members, and the employer shall
receive and send replies to letters sent by the executive on, and grant interviews
to that body regarding, such matters.

(2) Nothing in this section shall be construed as requiring an employer to
send replies to letters on, or grant interviews regarding, matters on which, as &
result of previous d'scussion with the executive of the Trade Union, the employer
has arrived at a conclusion, whether in agreement with the executive or not,
unless o period of at least three months hus elapsed since the said conclusion was
arrived at, or unless there has been a change in circumstances.

(3) Any dispute between the employer and the executive of a recognized
Trade Union as to whether a conclusion has been arrived at, or whether there
has been a change in circumstances, within the meaning of sub-section (2), shall
he referred tn the Registrar whose decision shall be final.

28G. Withdrawal of recognition.—(1) Where the recognition of « Trade Union
has been directed under section 28K, the Registrar* * * or the employer may apply

in writing to the Labour Court for withdrawal of the recoguition * * *on any of the .

following grovmds, namely: - -
(a) that the cxecutive or the members of the Trade Union have com-
mitted any unfair practioe set out insection 28J within three months prior
to the date of the application;

(b) that the Trade Union has failed to submit any return referred to in
seotion 281.

(c) that the Trade Union has ceased to be representative of the work-
men referred to in clause () of section 28D.

(2) On receipt of an application under sub-section (I) the Labour Court
shall, unless it thinks fit to dismiss the application summarily, serve notice iv

the prescribed manner on the Trade Union to show cause why Its recogmition
ghould not be withdrawn.
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(3) 1f after giving a reasonuble opportunity to the Trade Union to show oause,
the Labour Court is satistied that the Trude Union is no longer fit to be recog-
nized, it shall make an order declaring that the recognition of the Trade Union
hag been withdrawn, and forward a copy of the order to the appropriate Govern.
ment which shall notify it in the official Gazette.

* * - % * .
28H. Application for fresh recognition.—On the expiry of not less than six
months from the aate of withdrawal of recognition of a Trade Union under sub-
section (3) of section 28G, the Trade Union, if it continues to be a registered
Trade Union, mmy again apply for rccognition, and the procedure laid down in
this Aot shull apply in respect of such application as if it were an original appli-
cation for recognition.

281. Recognized Trade Unions to submit prescribed returns.—Every Trade Union

recognized under section 28E shall submit to the Registrar at the prescribed time

‘and in the prescribed manner such returns, in addition to those referred to in section
28, a8 may be prescribed. '

*

OHAPTER IIIB

Unfair practices

28J. Unfair practices by frecognized Trade Unions.—The following shall be
deemed to be unfair practices on the part of a recognized Trade Union, namely :—

(a) for a majority of thejmembers of the Trade Union to take part in an
strike ;
(b) for the executive of the Trade Union to advise or actively to support
or to instigate an irregular strike ;
(c) for an officer of the Trade Union to submit any retura required by or
under this Act containing false statements.

28K. Unfasr practices by employers—The following shall be deemed to be unfair
practioes on the part of an employer, namely :—

(a) to interfere with, restrain, or coerce his workmen in the exercise
of their rights to organise, fori, join or assist & Trade Union and to engage
ir concerted activities for the purpose of mutual aid or protection;

(b) to interfere with the formation or administration of any Trade
Union or to contribute financial or other support to it;

(¢) to discharge, or ofherwise discriminute agauivst, any officer of a
recognized Trade Union because of his being such officer ;

(d) to discharge or otherwise discriminate against any workman because
he has made allegations or given evidence in an inquiry or proceeding rela-
ting to any matter such as is referred to in sub-section (7) of section 28F,

() to fail to eomply with the provisions of section 28F :

«Provided that the refusal of an employer to permit his workmen to engage in
Trade Union activities during their hours of work shall not be deemed to be an
unfair practice on his part.”

§. Amendment of section 29, Act XVI of 1948.—(1) To sub-section (I) of
seotion 29 of the said Act the following proviso shall be added, namely:—

‘“Provided that the making of regulations under this section for the purpose
of carrying into effect the provisions of Chapter IIIA shall be deemed to be a
purpose of that Chapter within the meaning of section 28A."’
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(2) Yo the said soction 20 the foldcwihé sub-section shall be added, namely t—
' (8) The Ceufral Government way give directions to a Provincial Goie!‘li-
ment as to the reguiations to be made under this seciion for presoribing the pet-
ocentages referred to in sub-section (#) of section 28E."”
6. Amendment of section 31, Act XVI of 1926.—In section 81 of the said
Act,— '
(a) in sub-section (I),—

(s) after the word “ registered ” the words * or recognized " shall be
inserted ; -

(#) for the word “‘statement’’ the words ‘‘statement, return’’ shall be
substituted ; '

. (b) in sub-seotion (2), after the word and figures ‘‘section 28'' the words,
figures and letter “‘or any return referred to in section 28K,” shal} be inserted.

7. Insertion of new section 32A in Act XVI of 1926.—After section 82 of the
said Act the following section shall be inserted, namely:— ‘

VA2 Penally for unfaiv practices.—(J) Anv ewpioyer who commits any

unfair practice set out in section 28K shall be punishable with fine which may
extend to one thousand rupees.” ’

() Where a Criminal Court imposes-a fine, or confirms in appeul, revision
otherwise n sentence of fine imposed, on an employer for committing an
ir practice set oWt in clause (¢)or clause (d) of section 28 K, it may, when
assing judgment, order the whole or any part of the fine to be « plied in the

yment to any person of compensation for loss or injury cauged by the unfair
tice.
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